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CENTRAL ADMINISTRATIVE TRIBUNAL
CHANDIGARH BENCH

CP No.060/00130/2016 IN - Date of decision: 30.03.2017.
OA No.060/00249/2014 -

CORAM: HON’BLE MR. JUSTICE M.S. SULLAR, MEMBER (J) ,

10.

HON’BLE MR. UDAY KUMAR VARMA, MEMBER (A)

No.8372202N Ex. Sep. Faqir Chand S/o Late Sh. Phool Singh,
aged about 58 years, R/o Village Teontha Via Fatehpur, Teh.
& Distt. Kaithal-136042. |

No.8372168Y Ex. WO Baljit Singh S/o Late Sh. Des Raj, aged
about 57 years, R/ 0-VPO Palwal;*Bistt. Kurukshetra-136118.

No.8372176X EX. W@ Mo!ge%}g. Gaur jS / owLate Sh. Ram Dayal

H
Sharma, aged Bbout 53.,.years R/o 668/1*:«2 Darra Kheda,

' Kuruks}letra 1361185 \ /
No. 837217OW EX?{WO Krlsh /0 Late Sh Amar Nath,

aged about 55 }iears R/:o v111 Kampla PO Khanpur Kolyan,

!4,"»

" Teh. & lejtt Kurukshetra»’* ‘ ~».

No. 8372!193X Ex. “tSep Balm der Slngh S/o Late Sh. Phoora

I -
Ram, a{'ged about:‘gzmyear@&égVPQ,wThol Dlstt Kurukshetra—
136136\ ( f,, \? "f‘r AN

»’!'

No. 8372197N E{ Nk Rajender Pal :S/o Izate#Sh. Manga Ram,

aged about 5@ years R/ o VPO JhansaJDlstt Kurukshetra-
R

136130. ' — -
No0.8372222X Ex. Sep. Kailash Kumar S/o Late Sh. Joginder

Singh, aged about 49 years, R/o Vill. Balapur, PO Danipur,
Distt. Ambala City-134003.

No.1446126H Ex. Sep. Rajeshwar Sharma S/o Late Sh.
Nathu Ram Sharma, aged about 54 years, R/o VPO Bhago
Majra, Via Radaur, Distt. Yarﬁuna Nagar.

No0.8372217W Ex. Nk Krishan Kumar S/o Late Sh. Om Datt,
aged about 57 years, R/o VPO Rasina, Via Fatehpur, Distt.
Kaithal-136042.

No. Bichha Ram, aged about 57 years, R/o Vill. Mandhar Via

Radaur, Distt. Yamuna Nagar.
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As is *evident " from the récord ~that’ the OA bearing
\ ""‘"a-.“_ f’i/
No0.060/00249/2014 f11’e'dv,,‘wrg¥_ the pe petlggne'rs, was disposed of vide
order dated 29.02.2016 (Annexure C-1) by this Tribunal. The
°
operative part of the order reads as under:-
“Hence, we conclude that those of the applicants who joined
the APS in 1988 and were given Group D status on notional
basis for one day would be entitled to the benefit of financial
upgradation under TBOP/BCR/MACP on account of their
service in the P & T Department reckoned from 1988
provided they are otherwise eligible as per the guidelines of
these Schemes. The respondents are directed to review the
case of each applicant in the light of above observations, re-
fix their pay/pensionary benefits and release the arrears due
@@L to them, if any, on this account within a period of four

11. No.8372203W Ex. Sep. Sat Narain S/o Late Sh. Durga Dutt,
~ aged aout 56 years, R/o VPO, Dhand, Distt. Kaithal-13602.

12. No.8372215L Ex. Sep. Mohinder Kumar S/o Late Sh. Dalip
Singh, aged about 54 years, R/o VPO Teek, Via Kaithal-
1136027.

13. | No.8372195-H Ex. Sep Birbal S/o Late Sh. Deep Chand, aged
about 55 years, R/o PO Pundri Distt. Kaithal 136026.

14. No.8372192-P Ex. Sep. Shri Parkash S/o Late Sh. Bishan
Dutt, aged 58 years, R/o PO Fatehpur, Kaithal 136042.

...PETITIONERS

(Present : Mr. Manohar Lal, proxy for Mr. Sham Lal Sharma, Advocate).
VERSUS

months of a certified copy of this order being served upon
them. The O.A. is disposed of accordingly. No costs.”
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2. ~ In the wake of notice, learned counsel for the
respondents appeared and placed on record compliance affidavit,
wherein it has been specifically mentioned thet the respondents
have already passed the orders (Annexures CP-R/1 to CP-R/4 &
CP-R/7), in compliance to the order of this Tribunal.
3. As the respondents have substantially complied with the

directions contained in the indicated order of this Tribunal, so no

further action is required to be taken in this matter, at this stage.

4g. Therefore, the instant CP is hereby dismissed and rule
of contempt is accordirigly d1scharged «
ﬂ“fx“\s’ b i f"
S. Needless fdi’"mentmr},rln case the petltloners still remain
aggrieved w1th thiesorders (Anh\e’%ureSsCP‘Ré/ 1to CP Ri/ 4 & CP-R/7),
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(UDA KUMA\’\VARM A) - '- oA (JUSTICE M.S. SULLAR)
MEMBER (A)\\_‘_M*M-,, " ~MEMBER (J)
T e Dated: 30.03.2017.
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